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Date of Judement 

ORDER 

.e_iuest ion before me is whether the applicant is entitled to 

vice benefit due to resignation tendered by him from his 

parent department. According to the application he joinedin the 

temporary post of clerk at Meorut on 

to the Accountant General, Orissa in the post of temporary clerk. 

Thereaftehe was on deputation to the State Trading Corporation 

w.e.f. 1-6-56 as an Assistant, where the applicant waspremoted 

as an Accountant w,e.f, 24.10.57 and continued to.hold the same 

post in the same capacity till the date of applicant's: eversi 

i.e. on 2-9-62 from foreign service. In the meantime the applicant 

resigned from his permanent post in the office of the Accountant 

General, Orissa for a better employment in a Government of Idi 

Undertaking and the applicant's resignation was accepted w.e.f 

30-9-62 after rendering approved service for more thain 20 years i.e. 

11-7-42 to 30.9.62. The applicant states that during the appli- 

ant's forein service on deputation, foreign service contribution 

as paid by the applicant's foreign employer regularl4j from month 

0 month. So, according to the applicant, he is entitled to get 

0. 
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retirement benefit in terms of Controller of Auditor General's 

letter No.927/NGE.III/15-.76-II dated 10-5-78 for the period w.e.f. 

25.4.48 to 30.9.62. The applicant made several representations to 

the authority but to no effect. Hence, he filed this case. The 

respondent contested the case by filing written statement stating 

inter-alia that the application is not maintainable and cannot get 

any relief in view of the facts that the applicant tendered his 

resignation fern Govt. service on 29-62 and the resignation was 

accepted w.e.f, 30-9-62 as an unconditional resignation. The appli-

cant get himself relieved from the State Trading Corporation on the 

afternoon of 29-9-62 with instruction to report for duties to the 

Accountant General, Crissa after availing the usual joining time 

vide office order dated 29-9-62 of the State Trading Corporation of 

India ttd., Calcutta (NEC), Ranchi on 20.10.62 as A.O.and perma-

nantly absorbed in that said Public Sector Undertaking w.e.f. 

20.10.62. The applicant took up the new employment iniHeavy Engi-

neering Corporation w.e.f. 20.10.62 after a break of 20 days. Thereby 

the applicant IS not entitled to get any benefit as claimed for. 14. 

Advocate Mr. Chatterjee, appearing on behalf of the ap1icant, 

submits that resignation tendered by the applicant is 	technical 

one, thereby the applicant is entitled to get pension. On the Con—

trarary Id. Advocate Mr. Kar, appearing on behalf of the respondents, 

submits that since the subsequent employment in the NEC was obtained 

by the applicant without appreval of the Department concerned, 

thereby the said resignation cannot be stated a technical one and 

cannot be deemed to be retained in parent service for the purpoe 

of pension. I have considered the submissions of both the parties 

and I have gone through the Annexure 'F' dated 10th May,  1978 on 

the subject "Forwarding of application of Central Govt. servants 

for posts inPub1ic Sector Undertaking - 	ant of retirement benefits 

to those Government Servants who apply on their own volition". From 

the said circular it is found that normally a Govt. sexvant quitting 

service on voluntary resignation will not be entitled to pension. 
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He will be entitled to pension on resignation in certaih circumstan-
ces je. when a Govt; servants  who is selected for a post in Central 

Public Sector Enterprise or Central Autoncmous Body, will he released 

only after obtaining and accepti'ng his resignation from•Govt. ser-
4nt. Such resjgnatj'n.will not entail for future service for the 

purpose of retirement/tei'minal bené fits if he applies tirough proper 

channel. In such a case the Govt. servant shall be deeed to have 

retired from service from the date of such resignation and he will 

be eligible to receive all retirement and terminal benefits as ad-

missible under the relevant rules applicable to him, in 'his parent 

organisatjcn'  

11 

2. 	Admitydly the applicant dld not apply thrugh proper channel 

for the purpose of appointment in ENC in the year 1990. Since he 

did not apply thrugh proper channel and he resigned from the post 
iir 	 -'-t- 

O his own vo1ition /11 heteby he IS not entitled to get any benefit 

as per circular dated 12-5-96 as relied upon by the applicant. The 

said circular does not confer any right upon him to et benefit of 

pension for his voluntary resignation. Thereby the application is 

devoid of merit and liable to be dismissed. Accordingly,, the 

application is dismissed awarding no costs. 

( El. Purkayastha ) 
Memher(J) 
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